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MR. SPCAKER : Next item—Calling
Attention motion,
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MR. SPEAKER : If you insist on it, I

have to see that it is not recorded.  Please
try to maintatin order in the House.
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MR. SPEAKER : Mr. Molahu Prasad,
in spite of my warning you are disturbing
the House. If you go on defying the Chair,
then I will have to perform an unpleasant

dmy. Tt hout the Tast you did
it and you are doing it again. (/nferrup-
tions)

12 05 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ATTACK ON  FRENCH
CouNciL-GENERAL AND His WirE

SHRIMATI ILA PALCHOUDHURI
(Krishnagar): Sir, I call the attention of the
Minlster of Home Affairs to the rollowing
matter of urgent public importance and I
request that he may make a statement there-
on :—

“The reported murderous atlack on
the French Consul’ General and his
wife in Calcutta on Febroary 8, 1970
resulting in the death of his wife and
serions injurics to the Consul General
and his son.”

THE MINISTER OF HOME AFFAIRS
(SH.RI Y. B. CHAVAN) : Mr. Speaker, Sir
It was with deep regret that we received the
news of the destardly attack on the French
Consul General at Calcutta, his wife and son
on 8-2-1970, in the course of an attempted
burglary, resultiug in the death of the
Consul General’s wife. Both the Consul
General and his son who were serionsly
injured are making satisfactory progress in
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the hospital. The Government of India
bave conveyed thelr regrets over the incident
to the French Amb dor and
to the bereaved.

a0

The motive for the crime is reported to
be burglary, and vigorous investigation
has been takens up by State Police. A
suspecthas been arrested with stains of blood
on his canvas shoes and intensive search
for possible other assailants is being made
in the city and its suburbs and the peigh-
bouring districts of West Bengal.

The Chief Secretary, West Bengal
Government, convened a meeting of the
representatives of the Consular Corps in
Calcutta and a series of measures to prevent
recurrence of such incidents in future were
outlined and have been implemented. In-
tensive patrolling of the area of the resi-
dences of heads of foreign missions in
Calcutta has been introduced. Fixed armed
pickets have been given in front of certain
foreign Consulates and residences of heads of
Consulates. Foot patrols have been introdu-
ced In important areas having concentration
of foreign establishments and the city police
are in close contact with the foreign estab-
lishments.

Government deplore the Inhuman attack
on the French diplomat and his family and
are confident that no efforts would be spared
by the State Covernment to bring the culprits
to book and to create a sense of securlty in
the minds of the bers of the d i
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SHRI RANGA (Shrikakulam) : The so-
called Railway Minister might not have had
the chance of reading It ‘before. So, why
can the place it on the Table of the House ?

MR. SPEAKER: I think we can ask him
to start it at 12-30 and finish it at 1-30 and
then we all meet at 2-30. Instead of at

2,00, We will meet at 2,30, I hop you
agree,
SHRI CHENGALRAYA NAIDU

(Chittoor): When a New Minister is induct-
ed into office, he must be introduced
first. Otherwise how can we know, Sir ?

MR. SPEAKER 1 That will be done.

SHRIMATI 1LA PALCHOUDURI !
From the statement of the hon. Minister we
find that some investigation has been made
but [ would like to know whether the
Central Board of Invesiigation and Intelli-
gence have tried to find out whe her there
have been persistent and fiequent attacks on
foreign consular people 7 The wife of the
chairman of the Federal Republic of
Germany was aitacked and her eye was
injured while going to the Republic Day
function. Some members of the staff and
thelr family of the U K. High Commissioner’s
office In Calcutta were attacked and the
stafl were hurt, The matter was brought to
the notice of the Chief Minister of West
Bengal, Shri Ajoy Mukherjee, But I
do oot think that any adequate steps
were taken as regards the protection of the

corps and their families.

MR, SPEAKER 1 I have to take the
sense of the House on the presentation of
the Railway Budgst. The Rajlway Minisier
has to p the Rallway Budg And,
1 think, he can do it at quarter past twelve
or a litile later as you please, Or, do you
want to hear him during the lunch hour ?

SHRI RABI RAY (Puri) 1 After lunch.

st 7y fmd (F7) : AR oF @
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MR. SPEAKER ; Do you want to take
the whole one hour 7

. looking into the matter,

C corps, Ualess that is done, I am
afraid our relations with the foreign
countries would be jeopardised. 1 would

. like to know whether there is any particular

parly that is going on doing this kind of
thing and whether the Central Intelligence
has gone Into it and has any information ?

SHRI Y. B. CHAVAN : As far as the
other iwo incidents are concerned; even the
State Government and their authorities are
These matters
were reporicd to us, and I personally wrote
to the Chiel Minister inviting his attention
to these serious developments as far as the
deplomatic corps was concerned, and my
information is that the Foreign Minister
also wrote to the Siate Government about it,
and they have taken very serious note of
the matter,
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SHRI PILOO MODY (Godra) : What
is the point in writing to the Chiefl
Minister 7 He should better write to the
Deputy Chief Minister,

SHRI SHEO NARAIN (Basti) : What
about the Central Intelligence Department ?

SHRI D. N. PATODIA (Jalore) :
Although any suzh action, where a foreigo
diplomat s involved would have been
serious enough, but in this particular case,
fhis murder cannot be considered in isolatlon
and it is a part of the larger question of the
lawlessness prevailing in that part of the
country, Law-a-biding citizens......

SHRI JYOTIRMOY BASU (Diamond
Harbour) : He has also another Intclligence
service,

SHRI D. N, PATODIA : Law-abiding
citizens are not given any pratection there,
and the police refuses to act, There had
been political parties in that State who had
been actively involved in political murders
and dacoitles, Political goondas like
Anant Singh are [lourishing there on
account of the bank dacoities and all such
situations. In view of this background,
may I koow from the hon, Minister whether
it Is not a fact that this particular casc of
murder Is a part of the overall situation of
lawlessness prevailing in West Bengal and
whether it is not a fact that in West B:ngal
the political situation incites, provokes and
encourages such 1ype of things to 1ake place
there from time to time 7 Il that be the
case, may I know what particular steps the
Central Government propose to take to
bring about a situation of law and order in
West B:ngal so that such things may be
prevented in future ?

SHRI Y. B, CHAVAN : As far as this
particular incident is concerned, 1 do not
think that it has any politicai motivation
hehind it.

SHRI RANGA : Question,

SHRI Y. B. Chavan : But every-
thing that happens in a State is certainly a
part of the prevailing sitwation io that

State, Tt does not require any special com-
ments (rom me.

SHRI PILOO MODY : He seems to
be very complacent about it,
SHRI HEM BARUA (Mangaldia) :

Is it not a fact the murder of the French
Consul-General's wife in Calcutta and the
murderous attack that was made on the
Fiench Consui General as also his scn is a
part of the broad pattern of lawlessness in
that State ? May I also know whether it
Is a fact that the Home Minister had some
time back made a statement to the effect
that there was no dislocation of (ke
machinery of law and order in that State 7
If g0, does it not contradict the statements
made from time to time by the Chlef
Minister of the Staic? May 1 know
whether the hon. Minister is making this
statement on the basis of some facts or on
the basis of sentiments only or on the basis
of political manipulation ?

SMME HON. MEMBERS : Expedicncy.

SHRI Y. B. CHAVAN : I shall cer-
tainly explain what I had said. 1 do not
know how far I was correcily reported. The
press people had asked me whether the
Central Governmeat proposed to intervene in
the B:ngal situation, and my to that
question was definitely ‘No®,

SHRI RANGA : It is not capable of
intervening.

SHRI Y.B. CHAVAN 1 Whaiever the
reasons may be. Then, they asked me
whether It was not trus that the Constitution
and law and order had broken down in that
State so as to make the Central Government
intervene, and my answer was ‘No°.

SHRI HEM BARUA ; That means that
the hon, Minister said that the machinery of
law and order had not bioken down in that
State 7

SHRI Y.B. CHAVAN : I had said that
it had pot broken down to make the inter-
ventlon of the Central Government neces-
sary.

SHRI HEM BARUA :
then 7

Is it normal
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SHRI N. K. SANGHI (Jodhpur) :
When the calling-attention-notice was given
we had expzcted soms more details from the
Home Minister, but I am afraid that his
reply has been a very casual one. Really,
the attack was on the Consul-General and
it was to save the Consul-General that his
wife Intervened, and she was brutally
murdered. The Woest Bengal Government
have said that there is no political moti-
vation behind it.  But it has been amply
proved by facts that nothing was stolen and
there was no motivation for stealing or
robbery. May | know whether the Central
Government have put the CBI into action
in West B=ngal in this matter, because it is
a very serious affair? Even the Russian
Consul-General met the Chief Minister of
West Bangal, and we have recently had the
statement of the Chief Minister Shri
Ajoy Mukherjee himself in the Assembly
that the the Government there was
barbarous and callous and......

SHRI PILOO MODY : And uncivilised.

SHRI N, K. SANGHI1 In view of
that, may I know whether a report has been
called for from the Governor of the State in
this matter and whether this investigatic

will be entrusted to the CBI to liod out the
proper facts 7

SHRI Y. B. CHAVAN : I do oot deny
that the matter is serious and certainly it
has caused concern to the Wast Bengal
Government and to the Central Government
also. Therefore, a special officer of the
Foreign Minlstry Went to discuss the matter
with the State Governoment, and the Chief
Secretary there called a meeting of the
members of the diplomatic corps and tried
to make certain arrangements for the
security etc.

SHRI S. K. TAPURIAH (Pali) : What
about the security of the ordinary citizens ?

SHRI Y. B. CHAVAN : Thatis also
certainly important. [ do not say that
it is not important or that it should not be
discussed or considered. But my point is
that [ cannot give any more details, betause
the investigations are stlil beiog carried on.

SHRI N. K. P, Salve (Betul) : 1Is the
h>1. Minister sure that there was no political
my.iv ation ?
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SHRI Y.B. CHAVAN : I do not think
so. As far as the facts brought to our
notice are concerned, it does not seem to be
a politically motivatee act. As far as the
CBI is concerned, 1 do not think that this is
a case where the CBI can act on its own,
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ER UwgEl #1 AF TER ¥ HEw R
aF, o fawfer § guee fog g9 &
T IIAT AEET @ aif g AwR Y
gy fox 7 digus wig ?

SHRI Y. B, CHAVAN: The hon.
Member
interesting and possibly imp.rtant obser-
vations about the general situation in West
Bengal. The Chief Minister himself is
aware of this position and he has been
making public statements as far as the law
and order situation is concerned. I think
it is proper to leave this matter in the
hands of the Chief Minister of West
Bengal.

12.19 hrs.
INTRODUCTION OF NEW MINISTERS

MR. SPEAKER : As hon, Members
know, two Minisiers have been appointed
in the Cabipet, and the Prime Minister. will
formally introduce them to the House,

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
1 beg to introduce to you and through you
to the House Shri Gulzarilal Nanda, Mini-
ster of Railways, and Shri D, Sanjivayya,
Minister of Labour, Employment and Reha-
bilitation,

12.20 hrs.

RE: ADJOURNMENT MOTIONS
(Query)

MR, SPEAKER : I have to inform the
House that | have received notices of all
adjournment Motions regarding recent
Ministry-makiog in UP and Bihar.

After careful consideration of the matter,
1 feel that this is not a fit matter to be
raised as an Adjournment Moetion (Inferru-
plions). Let members have patieoce. 1
therefore do not give my consent to the
moving of the Adjournment Motions,
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However, in view of the fmportance of
the matier, | have admitted a short dura-
tion discussion in the name of Shri §. 8.
Kothari and other hon, members who have
given notice of motions, in the following
form:

“Role of Governors in the recent
Ministry-making in UP and Bihar'’-

SHRI1 MADHU LIMAYE (Menghyr) :
What about Kerala ?

MR. SPEAKER : The discussion will
be taken up at 4 p.m. today,

The sitting of the Busioess Advisory
Committee which had been fixed at 4 p.m.
today will now be held at 3.30 p.m, today,

SHRI JYOTIRMOY BASU (Diamond
Harbour) : T have a half-hour discussion
to raise today. This was carried over from
the last session. What happens to that 7

SOME HON. MEMBERS : What about
our Motions ?

MR. SPEAKER : [ have not admitted
them.

SHRI M. L. SONDHI (New Delhi) :
There is a state of war in Laos, It is a
neutral country, Prince Souvanna Phouma
has been known to the House. His is a
neutral country. It participated in the
Bandung Conference. MNobody here cares
for what is happening there, The Prime
Minister should herself have brought the
matter before the House and told us about
it. Our sympathies and understanding
should go to Prince Souvana Phouma,

MR. SPEAKER : 1am on my legs.

SHRI RAM KISHAN GUPTA (Hissar):
What about my adjournment motion in
regard to Haryana ?
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